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The Mhalater of Trade (Sui Karmar-
.... ) : (a) and (b). Yes, Sir. The matter 

_ is expected to be fi.nalised before the end 
of the year. 

C.P.W.D. WorIaIbope 

I03L Shri Achalu : Will the Minister 
of Worb, Bou.. IUld Supply be 
pleased to state : 

(a) the names of workshops under the 
Central Public Works Department and 
the number of workers employed by 
each of them ; 

(b) which of these are registered under 
the Factories Act ; and 

(c) the reason for not registering the 
remaining workshops under the Fac-
tories Act ? 

The Minister of Works, BoualDe 
aad Supply (Sardar SwarlUl SiDah) : 
(a) and (c). A statement giving the 
required information is placed on the 
Table of the Lok Sabha. [See Appendix 
V, annexure No. 331. 

Khadl IUld Vl11qe IDduatries 

1:039- Shri Bheekha Bhai : Will the 
Minister of Production be pleased to 
state : 

(a) whether Government have any 
proposal for introducing khadi and 
village industry activities in the scheduled 
areas of various States; 

(b) if so, the nature of proposals ; and 

(c) whether any target date has been 
fixed for the introduction of industrial 
activities ? 

The DeputY Mhalater of Production 
(Shri Satiah ChIUldra) : (a) to (c) 
A sum of Rs. 1·18 crores has been pro-
vided in the Second Five Year Plan for 
the development of Scheduled areas and 
for the welfare of Schedueld Tribe. 
through cottage industry programmes 
under the scheme "Tribal Economy." 
Khadi and Village Industry programmes 
are included in this scheme. In addition 
schemes for the development of khadi 
and village industries which are imple-
mented either by the State Govern-
ments or directly by the All India Khadi 
and Village Industries Board through im 
recognised institutions largely benefit the 
Scheduled Castes, Scheduled Tribes and 
Jlackward Classes. In certain CBses, such .s leather and tanning industries, pottery 
and weaving, because of traditional occ:u-
pations, the benefit is primarily derived 
by the Scheduled and other Backward 
Classes. 

BuU-D_ Driwn ill MIlIlIpur 
P.W.D. 

I ..... Shri 1UtI ..... EeiaIalq : Will 
the Minister of Worb, B • ...m. aDd 
Supply be pleased to state ,; 

(a) whether it is a fact that the bull-
dozer drivers of Manipur P.W.D. wiU 
be paid Rs. 74 p.m. instead of Rs. 40 
p.m. as they are now paid ; 

(b) if so, whether the increment of 
their pay will be with retrospective dIect 
from the j,th January, 1950 as in the = of 0 er employees in Manipur; 

(e) if not, the reasons therefor ? 

The MiDister of Works, HOUBIDe 
and Supply (Sardar SWBrlUl SiIlgh): 
(a) to (c). The question of rationalisa-
tion of scales of pay of the various types 
of automobile drivers, the eUIl-oIozer 
drivers included, is still under consi-
deration. 

.War eaaualty Compensations, 
MaDipur 

I04I. Shri Rlehang Kelshing: 'Will 
the Minister of Labour be pleased to 
state : 

(a) the total number of civilians 
belonging to the State of Manipur who . 
were killed during the Second World 
WI!' as a result of the allied and enemy 
action. 

(b) how many families of the persons 
killed were paid compensation ; 

(e) the amount of compensation paid 
per head and for how long the payment 
of compensation is to be continued ; 

(d) whether it is a fact that many 
families of such killed persons were 
not compensated and their cases have 
been brought to the notice of the State 
Government and the Government of India; 
and 

(e) If so, the action taken theron ? 

The MiDister of Labour (Shri 
lDuuulubhai IC. Desai) : (a) Infonnation 
io not available. 

(b) The Chief Commissioner, Manipur, 
ha1 reported that 1I4 awards are known 
t(; have been made under the War In-
juries Scheme 1942, on account of per-
sons killed as a result of qualifying in-
juries. 

(e) SUbject to the provisions of the 
War Injuries Scheme, a family pension 
of Rs. 8/- p.m. (with a temporary increase 
of Ro. 4) to one eligible member 
of the family and a children'. allowance 
Rs. 2/- or Rs. 3/- p.m. per legitimate child 
(with a temporary increase of Rs. 2/-) 




